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BILL NO. 13 OF 2026.

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2026.
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Bill No. 13 of 2026.

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety and Convenience)
Act, 2007 (Act No. 2 of 2008).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh Year
of the Republic of India as follows :—

1.  Short title and commencement.—(1) This Act may be called the Shimla Road Users
and Pedestrians (Public Safety and Convenience) Amendment Act, 2026.

(2) This Act shall be deemed to have come into force on the 30" day of July, 2026.

2. Amendment of section 6.—In section 6 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter referred to as the “principal Act”), in sub-
section (3), for the words, signs and figures “A fee of Rs. 15,000/- shall be charged for grant of a
pass for a private vehicle per road, per annum;”, the words, signs and figures “A fee of Rs. 4,500/-
for a period of six months or Rs. 8,000/- per annum shall be charged for the grant of a pass for a
private vehicle, per road:” shall be substituted.



3. Amendment of section 7.— In section 7 of the principal Act, in sub-section (3), for
the words, signs and figures “A fee of Rs. 5,000/- shall be charged for grant of a pass for a private
vehicle per road, per annum;”, the words, signs and figures “A fee of Rs. 2000/- for a period of six
months or Rs. 3,000/-per annum shall be charged for the grant of a pass for a private vehicle, per
road:” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Shimla Road Users and Pedestrians (Public Safety and Convenience) Act, 2007 was
enacted with the objective of regulating the movement of vehicles and road users in the interest of
public safety and convenience, particularly having regard to the significance of Shimla's Mall Road
and other regulated roads and the need to ensure the safety and convenience of pedestrians.

With a view to furthering the aforesaid objectives and ensuring that the regulatory
framework remains responsive to the needs of the public, the State Government has considered it
necessary, in the larger public interest, to rationalise the fee structure applicable to permits for
"sealed" and "restricted” roads. The reduction in the rates of fees is intended to provide relief to
road users and ensure that the regulatory requirements do not place an undue financial burden upon
persons requiring such permits.

The proposed measure seeks to maintain an appropriate balance between effective
regulation of vehicular movement and the legitimate need for reasonable and affordable permit
charges. It will also facilitate greater convenience to road users while continuing to secure the
safety, convenience and orderly movement of pedestrians and vehicles in Shimla.

Since, the Himachal Pradesh Legislative Assembly was not in session and the amendment
in "The Shimla Road Users and Pedestrians (Public Safety and Convenience) Act, 2007 was
required urgently, therefore, The "Shimla Road Users and Pedestrians (Public Safety and
Convenience) Amendment Ordinance, 2026 (Ordinance No. 2 of 2026) was promulgated under
clause (1) of article 213 of the Constitution of India by the Hon'ble Governor of Himachal Pradesh
on 29th July, 2026, which was published in the Rajpatra (e-Gazette), Himachal Pradesh on 30"
July, 2026 vide Notification No. LLR-D (6)-13/2026-Legn, dated 29" July, 2026. Now the said
Ordinance is required to be replaced by a regular enactment.

This Bill seeks to replace the said Ordinance without modification.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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